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. . 3UDGEMENT (ORAL)

(By Hon'ble Mr, Justlce V.3, Nallmath
Chairman/

The reliefs cléimed‘in this cas® on the basis of
_the ju&gemen£ ih”Na:ender Cha&ha‘s case are that the
fpgtitiunér be appointed in the supernumerary post in
AGrade‘III of Jés from 31.5.1§74 to 30,6,1976 in the Goyt.
'df Indis, Ninﬁsfry of Plenning and thereafter from 1,7.1876
© to 31.3.1679 in the mihistfy of Ciuil Aviation in terms |
of Notification No,12011/2/86-13S dated 22,5,1986 and
ordsrs'daiad 11;2.1986 of the Hoﬁ'ﬁlgrsupreme Court
-aﬁdihe#be paiﬁ'arrears oF pay_iﬁ fhe.reviged-Scale of pay
of Rs,1100-50-1600 for the period fromé1.5.1974 t0‘35.3.1979.
There~cannot be any doubt éhat the petificner/is entitled tc
the‘ralief,praygd~Fcr. But we find from the orders Annéxures
AA-1 tc AA-=3 tlaL his czse has been consideraq and the

relief has been granted, Shri BHandari, however, submittad



N
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that similar relief regarding fixation of pay should he

granted when he was promoted to Grade-~IV in pursuance of

the judgement in the case of Narendsr Chadha, ~As there is

-no specific prayer in this behalf, ue do not consider it

necessary to examine this case, e do not propose to
examine anything cn the mexits of the case of the petitioner,

He can workout his rights, if any, in accordance with law.

This applicetion is disposed of accordingly, No ccsts,
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